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IN I'HE CiN7AL 	 TiuUNAL 
CUi1  fTJ2K :iNCH : CU fACK 

CkIG INAL ArLIC?TICfl NC :510 O 1993 

L te of decjsjon:November 24,1993 

Niranjan Paika 	 A)pl ic ant 

9 

Jer s us 

Union of India & Others 	 Respondents 

(FOR INsr}uJcT ION.)) 

1. V,, hether it be referred to the rperters ornc 

2, Whethec it be circilaLed to all the Benchesof " 
the Central Administrative Tribunals ornot? 

'I 
H.RAJEN1RA R13AD) 	 (K.P,cHia) 

VTCE CH.ZIRNAN 
214 NOV9 



CENTRAL ADM IN IS fRAT WE TR 13 UNAL 
CUTCK BENCH :CLTPTACI( 

OR IGINAL APPL ICAT ION NO :510 OF 1993 

Date of decjsion:24th Novernber,3 

Niranjan Paika 	 ...... 	Applicant 

Versus 

Union of India & Others 	90000. 	 Respnlents 

For the Applicant 	•,. N/s G.H.Panda,P.C.Panda, 
G.S .M jshra,Mjss .S,Panaa 
Advocates 

For the Re.pondenta 	,•• Nr.shok Nisra,Senjor St. 
Counsel (central). 

C OR A M:- 

THE HONOURABLE R.K.P. ACHARYA, VICE CHAIRMAN 

& 

THE HCNOJRABth NR.H.RAJERA ?RA.JA,?4iNBER(AL4N.) 

JtJ 1) G N E NT 

K.P.ACHARYA P V.C. 	 Shorn of unnecessary details,it would 

uff Ice to say that the petitioner Shri Niranjan Paika 

was appointed temporarily to officiate in the vacant 

post of xtra Departmental Delivery Agent,Guma due to 

suspension of the permanent incumbent,Shri Subash 

Mohanty,Opposite Party No.5.Shrj Subash MohantyM 

exonerated from the charges and vide Annexure-2, 

Shrisubash Mohanty has been reinstated and consequently 

services of the Petitioner Shri Niranjan Paika has 

been dispensed withPrayer of the petitioner is to 

V 

quash Annexure-2. 
A. 



2 

2 	we have heard Mr.P.C.Panda learned counsel 

3ppearing for the petitioner and Mr.Ashok Misra learned 
today 

Senior Standing CoLlnsel(Central)Las the case was set 

dovn in the list for 7dmission Hearing, Counter has 

been filed by the Opoosie Parties,Taking into 

consideration the pleadings of the parties,we do not 

find this to be a fit case to allow the prayer of the 

Petjtjner,But at the same time we would direct the 

concerned authority to consider the case of the 

petitioner alorigwith others for Some other post whenever 

vacancy arises in future and pass orders according to 

1 aw. 

3. 	rhus,the case is accoriingly djs2osed of. 

No Costs. 

eis7 Member (Atratjve) 
114 N0V93  

Central Adrnn. rrjbunal, 
Cuttack T3ench,K.Mohanty 
24th Iovernber,1993, 

Vice -Chajrra n 


